Writ petition No. 13406 9P~f935f 
Shri R.K. Rgrsusl, having beesn tr-naFarrti7tﬂféﬁ§,
Tribunal undar Section 29 of the Administrative

Tribunels "Act, 1985 is listed bafnr- us as T.H.ﬁn.zfﬁaasﬁ

of 198?. The prayurs as cnntatnid in thu urlt Ditiﬁiﬁn
sTe thzt the seniority list dated 18,1,.80/6,7. BU be
quashed, thst his name be showun st Seriel No., 50 in.ﬁhi
seniority list of 9,4,f4 in accordznce with the. pﬂlciy
lzid dnun in the Gnuwrnm-nt 6f India's order dsted
6.2.1969 and thzt the order dzted 31.1.1985 by which
ruamnnd;nt No,.1 rujactudrhia reprasentation, be set

saide,

2o The applicant uwess ﬁapnint-d 2= an Assistant
Inspsctor of Works (A;I.D.u.}, Western Railuay cn
22.,9,1962 in the grsde. of Rs, 205 - 280 and was
retrenched u,e,.f, 16,7.1967 2longuith some other
employess due to a2dministrative exigencies, He uss,
th-rsaftﬁr? informed vide Annexure-2, dated 16,8,1967

that Northern sznd North-Lesstern Railusys neessded =ome

Assistsnt Parmsnent Wsy Inspectoms (A, P.u, I, fﬂr’ahgrﬁ?ﬁ{ﬁg

in the grade of Re, 205 - 280 =n« :ccﬁriing;y,-hi.ﬂwg,;:

called upon to submit his uillingngaa; He Eﬁﬂgi*“““

st g b SR St oot LR




such cgonsent ues tn be given by 2D.4 1;&31..7

prier to 10.4.1970, Some of the A, P.u.A#f shoun 2= ~enioP -
R4

of - th- Htstarn Riilu:y unlling ﬁﬁn

:hanrptiun as A, P, U, Is in the Harthiﬁﬁ

applicant could not take any nctinn in this

sccorging to him, he did not receive the sa2id
departmentsl order doted 8.4.,1968. Latﬁr,.ghtﬂ-hi 
cams, to know that some of his earstuhile anlleaguiB ii; -
including some junicrs werse 2lready called for trnining
for sppointment at p.P.uW,Is, he adirssasd g 1attesr EN'}* _§
2.48. 8 to the Gune al Mansner, uestern Reilusy, ,ﬁa - ¢ ' i
reaction perhaps to the sald conmunicstion, he uas called
fOT ﬁrninﬁg on 31.5.1569 which he sttendesd nni‘ i
succes fully completed on 10.4.1970 on which #ate he |
uss posted sa A.PU.I, in the greds of Re, 205 - 280

in Allshsbsd Division of Northern Railuay.

é. The rte=nondents fixed the applicsnt's
seniority below =211 thote who hed complates their

training for A.P.uW. I, in the previocus bestchas, that ia;

to the spplicent are those who were junior to the ¥

spplicent when they 211 eervesd together #s A.I.C.us 1u{£i

Jestern Railusy prior to their retrenchment, The

spplicent 's case is that in iccatesnee With Ehe Gl

on the ﬂprasurw?tiun of intur-auiuqninriﬁyLﬁf;

&

A NE



thny unrkai be fore huing rendered aurglua; iﬁ
maintsined in the grsde 1in uhich they =rTe Ihﬁﬂfiﬁ&
new organisation provided that-_

(1fﬂ - No sirect recruit has be=en selacted F@f

appointment to thet/grade in betuesan these

ST dates, = na

-

(2) | 1f thers sre no Fixed uunta for direct

recruitment =nd promotion to .the aorade in

ﬁ., ' auestion in the neuw offiee snd né promotes has w\‘

i ;$;. been #pproved for annointment to that grade < ﬁ
é%;ifn-' in betueen these dates, | | E
E%;#; hz£é~ ' | .-?
igﬁf'.mﬁ”-- 6. Wharese the spplicant besed his claim on tha -~ |
152,7' ' | strangth of the sforessid policy letter, the respondents, :
2%2; “ | | in their Written Ststement mersly took = totally nagntiuu f
| approsch to the entire issue by marely denying certsin _.-?
‘T;:__ | svarmants =nd by ﬂnclining-tn offer any c?mmenta on the 5£§

other aspects of the writ petition, Houever, from
Annexure-12, it is spparent thst the content ion of the
res bondents is that since the applicant complated hia

training course later, 211 these who h=d completed thi |

said training befors the applicent did,hsd tao bs mm"

senior to himw



at Eiriul No. SB in thu a-nirntﬁ 1£§§
uithin time when the writ Dikitiﬂﬂ-ﬁi&iF

on the ground of limitation,

’i. Be | The reepondents, have not been able tﬂ_ahﬁu ﬁ?ff?*
B any rule or instruction which modifies or nep=tives hﬁ;;;i;f
Reis government 's policy statament on the guestion of g/
;%Eﬁ;  | e inter-=2 seniority of surplus stz ff on re-deployment
| i L widiatoy ws contsines in Anmemncecw, ESEEEEEEN
bl st : drted 6,2.1969., According to the ins truct ions cnnt:inuim:: %
%ﬁ | therein, the spplicant should hsuttgii;n seniority over sll
:g?n ' .fgz those who uwers juniur to him in the Jestern Reilumy :».{%

where they had served tonmther prior to their jnining 

Northern Rsilwsy. Ae ragsres the spplicantts Fnilurnf

to net nominsted for @ trsining cnursu held prier te .:xﬂﬁ
1969, ue are sat is fied with the g,qlanatlnn nFFnr.i h?’b

him that he did not receiyes the relevant nirnul:ﬂ'll#;

doted B.4.1968, He should not therafore, b= msde ﬁﬁﬁfgf

suffar for somesthing which wes beyond his cnntbd%;{ffh"

9, : Unfar the circumstances, it is npmuﬁfﬁ“

the seniority nf the snplicsnt wss not nnftueﬁgﬁJ

vis—a-vis hia nratuhila cnllmqguua'in thn*@pf
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t-ma without any order as to 'f ﬂ“
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